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FINAL ORDER – 85255/2024. 

PER : MR. ANIL.G.SHAKKARWAR 

 When the matter was called, nobody appeared on behalf of the 

Appellant. The Appellant has not attended any of the last three hearings on 

14.08.2023 or 03.11.2023 and today.  

2. I, therefore, dismiss the appeal for non-prosecution under Rule 20 of 

the CESTAT (Procedure) Rules,1982. 

(Dictated and pronounced in open court.) 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 

suraj 


